
Central Administrative Tribunal , Principal Bench
nrioinal Annl imt inn No i'hPA of 1999

New Delhi , this the 10th day of March, 2000
Hon'ble Mr. S. R. Adige, Vice ChairmanCA)

Hon'ble Mr.Kuld.ip S i ngh . Member Ui

ShrI T.D. Chandna;
S/o Shri J.R.Chandna
E;<.. Sr . Sect ion Engineer /tdh^
unde Sr.Divisional Electrical Eng(neer(TRD)
Cen t raI Ra i I way.
K a I y a n

R/o A-252.Paschim Vihar,
De I h i

{.By .Advocate - Shri S . M . Rat tanpa I , proxy for Shri
8.S.Ma i nee)

.App I i can t

Versus

Union of India: through

1 .The General Manager
Centra! Rai Iway
GST Mu.mba i

2.The Sr.Divisional Electrical Engineer(IRS)
C<t>n+ra! Ra i Iway, _ . .

- Rofsponden t s
KaIyan

CBy .Advocate - Shri Rajinder Rand i ta, proxy for Shri
H.K.Gangwani}

n R D E R(OR.AL)

Rv Hon'ble Mr.S.R Adiae. Vi^^ Chairman(A}

1  Shri RattanpaI seeks permission to withdraw

the OA wi th l iberty granted to fi le fresh OA in

accordance wi th I aw, if so ad y^sed.

2  Prayer al lowed and OA is dismissed as

wi thdrawn wi th l iberty granted as above.

(Kt/ldip Singh)
Member(J) ^ "

(S.R.Ad i gd)
Vice Chairman (.A)

Ad i nesh/


